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NATIONAL COMPANY LAW TRIBUNAL 
COURT No. – I, MUMBAI BENCH 

***    ***    *** 
            

  
    6.  IA No. 776/MB/2020 

IN 
C.P. (IB) No. 2985/MB/2018 

 
CORAM: SHRI H.P. CHATURVEDI, HON’BLE MEMBER (J) 
  SHRI V. NALLASENAPATHY, HON’BLE MEMBER (T) 
 
 
ORDER SHEET OF THE HEARING OF MUMBAI BENCH OF THE NATIONAL 
COMPANY LAW TRIBUNAL ON 27.10.2020 
 
 
NAME OF THE PARTIES: Dena Bank 
      V/s 
 RSAL Steel Private Limited 
 
Section 7 of the Insolvency and Bankruptcy Code, 2016 

 
ORDER 

 

The matter is taken up on VC. The Counsel for the Applicant is present. The 

mentioning praecipe filed by the Applicant is taken on record and allowed. 

Heard the Counsel for the Applicant in IA 776 of 2020, praying for extension of CIRP 

period by 90 days on the basis of the resolution passed by the CoC in the 3rd meeting 

held on 05.02.2020. It is submitted that the CoC has approved the extension with the 

vote share of 100%. Since the Application is in consonance with Section 12 of the 

IBC, 2016, the Application is allowed and the CIRP is extended by 90 days from 

today and accordingly, the CIRP will come to an end on 24.01.2021. 

 

Sd/-                                        Sd/- 
V. NALLASENAPATHY                                  H.P. CHATURVEDI 
Member (Technical)    Member (Judicial) 

 
Dated this the 27th day of Oct, 2020 


